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M/S ALLAH RAD TANNERY ” Respondent
I am directed to transmit herewith a certified copy of Final order No. C/258/ 2009 CU[DB] dated 14.07.09

paséed by the Tribunal under Section 129, (B) of the Customs Act,1962 & Financial Act 1994 relating to Service Tax
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IN THE CUSTOMS, EXCISE & SERVICE TAX
APPELLATE TRIBUNAL .

West Block No. 2, R.K. Puram, New Delhi - 110 066.
Principal Bench, New Delhi ‘

-

COURT NO. II
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Customs Appeal No. 634 of 2006 by

DATE OF HEARING : 08/7/09.

Y

CCE, Kanpur Appﬂellant
Versus
M/s Allahabad Tannery Respondent

Appearance

Shri S.L. Kumar, Authorized Representative (DR) - for the appellant.

Shri Atul Gupta, C.S. - for the Respondent.

CORAM : Hon’ble Shri D.N. Panda, Judicial Member
Hon’ble Shri Rakesh Kumar, Technical Member

/[Mp Order No. Q‘/ ?/fﬁéfpated: |

ORDER

Per. D.N. Panda :-

On a similar issue today i.e. on 8™ July 2009, in the case of CCE,
Kanpur vs. Northern Tannery in appeal case No. C/653 of 2006, we
have dismissed appeal of Revenue directing to carry out the direction of
the learned Commissioner (Appeals). Learned DR submits that in the
present appeal also, similar nature of order as that was passed in M/s

Northern Tannery, may be passed to do justice to both sides.
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FEEEN

Al

2 CUS 634 of 2006

® 2. Shri Atul Gupta, Company Secretary has also made a preliminary
objection that the appeal of revenue is not supported by review grder
since nothing is available from the appeal memo. He submits thét‘ he
has received the brief today morning for which appropria‘té

authorisation for his appearance is yet to reach to him.

3. In view of the direction made today in the case Northern Tannéry

in appeal case No. C/653 of 2006, we dismiss appeal of -revenue anc!_

" direct that order passed by learned Comn%iséioner (Appeals) be carried

¢ out. We also allow Shri Gupta to file his authorisation by 28™ July
- 2009 for éompleting the procedure of his appearance on reconld.
Registry is required to deface the stamp duty paid with authorisation on

receipt of the same from Shri Atul Gupta.

(Dictated and pronounced in open court)

(D.N. Panda)
Judicial Member

(Rakesh Kumar)
Technical Member
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